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Naga hostiles (C.A.)
Shri M. L. Jadhav (Malegron): Is
it correct to say that the Naga hosules
are intruding into the State of Assam?

Dr. Ram Sabhag Simgh: They came
into Assam and fired.
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“The Chief Minister of Nage-
land warned the underground
Nagas against violaiion of pesce
terms and appealed to the peoph
to exercise their influence m
favour of permanent peace.”
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RE: CALLING ATTENTION NOTICE
(Query)

Mr. Speaker: ] have admitted an-
other Calling Attention Notice which
refers to the concentration of Pukis-
tani Army with heavy artillery and
tanks in the Barmer sector of
Rajasthan

Shri 8, M. Banerjep (Kanpur): I
have to say something.

Mr. Speaker: I have not called upom
anyone now.

8bri Nath Pal (Rajapur): Since you
referred to the notice, we want %o
have some information

Mr. Speaker: Either the answer ean
be placed on the Table gf the House
or, if Members want to put questions,
then T will take it up at quarter
five,
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Mr. Speaker: At quarter to five it
'might be answered and then I will
allow the questions. (Interruption).
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Re: Calling AGRAHAYANA 12, 1887 (SAKA)

President’s
Aszsent to Bill

Shri Nath Pal: Can it not be takem
at three, Sir? We have other com-
mitments; and normally we expect
the Calling Attention Notice tv be
taken up at the usual hour,

Mr. Speaker: | have been avoiding
that rule, thouph, it ig not, I should
say, regularly that I have been doing
#80. But I take it up after the busi-
ness of the day is over, because the
rules allow that only one can be taken
up on anyone day.

Shri Dajl (Indore): For all of us it
would be convenlent, namely, three
O’'clock.
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Shri Nath Pal: If it is not incon-
venient for the Minister, we can take
it up at 3 pm,

Mr. Speaker: If it is convenleit te
the Minister, then it means .. .(In~

terruplion). Order, order.

An hon. Member: FPrivate Mem-
bers’ Business.

Mr, Speaker: Then, 1 can take it

up at 2.30, when the Government busi-
ness {s over and when the Private
Members’ Business i3 to be teken up.
Is it convenient to the Minisier?

The Minister of Defence (Shri Y. B.
Chavan): Yes, Sir.

Mr. Bpeaker: All right; it all be
taken up at 230 p.m.

1223 hrs,
PRESIDENT'S ASSENT TO BILL

““Becretary: Sir, 1 lay on the Table
the Appropriation (No. 5) Bill, 1065,
passed by the Houses of Parlisment
during the current Session and assent-
ed {o by the President since a repart
was last made to the House on the
28th November, 1965.
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